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Strike in  Machine  Shop of American

C ONTRACIOR AT BCKAKO THERMAL PLANT

*1959, Shri N.F.Sinha; (a) Will the 
Minister of Irrigation and (Power be
pleased to state whether the workers 
of the Machine Shop of the American 
Contractor at Bokaro. Thermal Plant 
went on strike in February, 1953?

(b) If so, how  long did the strike 
continue and from when?

(c) Who was ihe contractor?

(d) What was  the dispute  about 
and whether it has been solved or not?

The Deputy Minister of  Irrigation 
and Power (Shri HatU): (a) No, Sir.

(b) to (d). Do not arise.

Shri Velayadhan: May I know whe
ther this particular foreign contrac
tor was brought by the Government 
of India or whether he is doing pri
vate business here on his  own be
half ?

Shri Hathi: It is a firm carrying on 
business.

Land Distribution

M960. Shri N.
the Minister of 
to state whether 
tion to fix up a 
for possession 
in  consonance 
pies of the Five 
contemplation of

P. Sinha:  (a) WiU
Planning be pleased 
any specific legisla- 
ceiling  and  floor
of  cultivable  lanas 
with  the  princi- 
Year  Plan is under 
the Government?

(b) If so, what criteria would be ad
opted to fix up the limits?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) A num
ber of States have  undertaken, or 
propose to undertake  legislation on 
this subject. It is  not contemplated 
that  there  should  be  single 
uniform  legislation  throughout 
the whole  country. But  it  is  ex
pected that the legislation of indivi
dual States will be in general con. 
sonance with the principles contained 
in the Planning Commission’s Report.

(b)  As regards the ceiling, I would 
draw the hon. Member’s  attention 
to paragraph 18(1) of  Chapter XII 
of the Plannir\g  Commission’s  Re
port wherein it is stated  that this 
would have to be fixed by each State 
having regard to its own agrarian his
tory and present problems. Various 
possible criteria will be found discus
sed in paragraphs 14 and 16 of the 
same chapter.

Shri N. P. Sinha: Arising from the 
report of the Planning  Commission 
thŝ the upper limit  may be three

times the family holding, I want to 
know what would be the average si*e 
of the family holding?

Shri Hathi; As the words used are. 
it may be three times the family hold
ing. The various States liave to take 
into consideration the various factors 
which  would  constitute  a  family 
holding or an economic  holding in a 
particular area. That would depend 
upon the quality of the soil, the yield 
of the crop and other factors.  That 
will be for each State to decide.

Shri T. S. A. Chettiar: What are
the States which are  contemplating 
the introduction of legislation m this 
matter ?

Shri  Hathi: U. P.,  Hyderabad,
Madhya Pradesh and Madhya Bharat.

Shri K. C. Sodhiya May I know what 
steps Government have already begun 
taking on the recommendation of the 
Planning Commission ?

Sliri Hathi: U. P. has already pas
sed an Act called the Bhpodan Yagna 
Act, The Bills in  thfe  other  two 
states, namely Madhya Pradesh and 
Madhya Bharat, are under considera
tion. ^

Shri A. M. Thomas: Preliminary to 
the enactment  of  a  comprehensive 
legislation, it has been proposed in the 
Plan that a land census may be taken 
in 1953. May I enquire at what stage 
the proposal is and whether any steps 
have been taken in that direction?

Shri Hatilii: Yes, the land census is 
to be taken in 1953, and arrangements 
are being made to collect  the statia- 
tics.
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Shri Hathi: There are no  such re
presentations received, but the Plan
ning Commission has mentioned this 
that it would be desirable that there 
should be something like this Bhoodan 
Yagna. b̂ause that  will  help the 
landless labourers to have  the land 
and that will also facilitate the State 
Governments to have the land from 
the owners of big lapds.

Shri Punnooee: May I know whether 
it is the policy of the Government of 
India to advise every State to adopt 
some land reforms in order to make 
the Five Year Plan a sucĉgR?
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Shri Hathi: That is one of the re
commendations of the Planning Com
mission.
Shri Punnoose: I want to know whe

ther it is the policy of the Government 
of India.

Mr. Deputy-Speaker: The policy of
the Government of In̂ia is laid down 
in the Plan.

Shri G. P. Slnba: May 1 know whe
ther any celling has  been fixed in 
Kashmir and whether other States are 
going to follow the same example?

Shri Hathi: As regards the ceiling to 
be fixed, that will depend upon the 
States.

Family of Shri Subhash Chandra Boss

*1961. Shri L. J. Singh: Will  the
Prime Minister be pleased to state:

(a) whether  the  Government  of 
India are aware that Shri Subhash 
Chandra Bose left behind a wife nam
ed Frau Schenke and a daughter nam
ed Anita Bose in Vienna;
(b) if so. what steps  Government 

propose to take for extension of State 
Aid for the maintenance of the family;

(c) whether  Government made  a 
proposal to bring back  to India Shri 
Subhash Chandra  Bose’s  wife  and 
daughter; and

(d) if 80, the results of such propo
sal?

The Prime Minister (Shri Jawahar-
lal Nehm):  (a)  Yes.  The  lady’s
name is Frau Schenkl.

(b)  to (d). Government are inform
ed that the lady was invited to come 
to India, but she preferred to stay on 
in Vienna.  Proposals were also made 
to give her financial help.  Some help 
was occasionally given from private 
sources, but the lady was not willing 
to receive any such  financial assis
tance regularly.
Shri L. J. Singh: May I know whe
ther the Government of India were in 
contact with the other members of 
Netaji Subhash Chandra Bose’s family 
in Calcutta with regard to the exten
sion of State aid to and also with re
gard to the bringing back to India of 
h)s wife and  daughter and,  if  so, 
what are their reactions?
Shri Jawaharlal Nehm: The  Gov

ernment of India’s reactions  or  the 
family’s reactions?  Whose reactions?
Shri L J. Singh: The reactions of
the family members.

Shri  Jawaharlal  Nehru: I  find
some difficulty  in answering  these 
questions because there  are certain 
delicacies about them.  So far as the

Government of India are concerned 
we have known about this for the last 
three or four years and we have been 
anxious to do everything in our power 
to help, to invite and do everjHhinfc 
but not to do anything which might 
perhaps not be welcomed on the other 
side.  And we drew the attention  of 
the members  of the family  at the 
earliest moment; and they have dealt 
with the matter separately and direct
ly, in so far as I know, since then.

Engineers in Central Service

*1962. Shri R. C. Sharma: Will the
Minister of Works, Hocusing and Sup
ply be pleased to state:

(a) the number of engineers in the 
Central Engineering Service who are 
coing to reach their retiring age-limit 
by the end of December, 1953;

(b) whether  there has been  any 
proposal before Government to raise 
the retiring age-limit in case of engi* 
neers; and

(c) if so, what decision, if any, has 
been taken?

The  Minister  of Works,  Housing 
and Supply (Sardar Swaran  Singh):
(a) Five.
(b) Yes, Sir.

(c) The proposal is under the consi
deration of Government.

Castor Oil (Export)

*1963.  Kumari  Annie  Mascarene:
Will the Minister of Commerce  and 
Industry be pleased to state the rea
sons for relaxing the control now on 
the export of Castor oil from India?

The Minister  of Commerce  (Shri 
Karmarkar): Castor oil was brought
under Export control early in 1951 on 
account of panicky conditions created 
by the Korean war. With the easing 
of international  situation  the need 
for a rigid control has ceased to exist.

Kumari  Annie  Mascarene: Was
there a demand for castor oil about 
two years back?

Shri Karmarkar: It was under con
trol.

Shri Punnoose: Do I  understand
that export of castor oil has diminish
ed because home consumption has in
creased?

Shri Karmarkar: We  have  kept
rastor oil free from control.
Kumari  Annie  Mkscarene: What
are the reasons for relaxing the con
trol now?




